WP(C)N0.385/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

As prayed for by the learned counsel appearing for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 18.03.2015.

JUDGE



WP(C)No.333/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

Mr. S Dey, learned counsel for the respondent No.1 submits at
the Bar that the respondent No.1 is filing the affidavit-in-opposition in the
course of the day.

Learned counsel for the respondent No.2 prays for a week’s
time for filing affidavit-in-opposition.

Prayer is granted.

List this case on 04.03.2015.

JUDGE



WP(C)N0.337/2014
BEFORE

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

Lam

Petitioner had filed rejoinder affidavit today.
Issue Rule.

Exchange of pleadings is complete.

List this case for final hearing on 18.03.2015.

JUDGE



WP(C)N0.339/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

As prayed for by the learned counsel for the respondents No.4-
7 further two weeks’ time is granted as a last chance for filing affidavit-in-
opposition.
Respondent No.2 had already filed affidavit-in-opposition.
List this case on 04.03.2015.
JUDGE

Lam



WP(C)No.351/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

Steps for service of notice of the present writ petition to the
respondents No.4 & 5 by registered post with AD had been taken on
12.11.2014. Till date, neither the AD nor registered post returned un-served;
accordingly, service of notice of the present writ petition to the respondents
No.4 & 5 shall deem to have been effected properly.

As prayed for by Mr. KP Bhattacharjee, learned GA appearing
for the respondents No.1 & 2 and Mr. S Dey, learned counsel for the
respondent No.3, further four weeks’ time is granted as a last chance to the
respondents for filing their respective affidavits-in-opposition.

List this case on 18.03.2015.

JUDGE

Lam



WP(C)No.352/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

Steps for service of notice of the present writ petition to the
respondents No.4 & 5 by registered post with AD had been taken on
12.11.2014. Till date, neither the AD nor registered post returned un-served;
accordingly, service of notice of the present writ petition to the respondents
No.4 & 5 shall deem to have been effected properly.

As prayed for by Mr. KP Bhattacharjee, learned GA appearing
for the respondents No.1 & 2 and Mr. S Dey, learned counsel for the
respondent No.3, further four weeks’ time is granted as a last chance to the
respondents for filing their respective affidavits-in-opposition.

List this case on 18.03.2015.

JUDGE

Lam



WP(C)N0.373/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

As prayed for by the learned counsel appearing for the
respondents, further four weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 18.03.2015.

JUDGE



WP(C)N0.378/2014
BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

Mr. S Sen Gupta, learned counsel for the respondents No.1-7
submits at the Bar that the respondents are filing their affidavit-in-opposition
within two weeks.

List this on 11.03.2015.

JUDGE

Lam



WP(C)N0.323/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

As prayed for by the learned counsel for the respondents,
further four weeks’ time is granted for filing affidavit-in-opposition.
List this case on 18.03.2015.
JUDGE



Cont. Case (C)No.30/2014
In WP(C)No.155/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

List this case along with WP(C)No.365/2014 on 11.03.2015.

JUDGE



MC (WP(C) No.1/2014
In WP(C)No.2/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

In view of the order passed today in WP(C)No.2/2014, this

misc. case also stands disposed of.

JUDGE



MC(WP(C)No.15/2015
In WP(C)No.18/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

Heard Mr. SP Mahanta, learned senior counsel assisted by Ms.
S Pde, learned counsel appearing for the applicant, Ms. NG Shylla, learned
GA appearing for the respondents No.1-3 and Mr. B Khyriem, learned
counsel for the respondents No.4-7.

Issue Notice returnable within three weeks.

Applicant is to take steps for service of notice to the
respondents No0.8-11 by registered post with AD within three days.

It is stated in the writ petition that the Meghalaya Public Service
Commission (for short ‘'MPSC’) issued an advertisement dated 04.04.2013
inviting applications for appointment to 34 posts of Meghalaya Police Service
(for short ‘MPS’) Officer. In response to the said advertisement, the petitioner
and others had applied for the said posts and appeared the selection test.
The selection test consists of (i) physical efficiency test; (i) preliminary
written examination; (iii) final examination and; (iv) viva voce test. The name
of the petitioner was not included in the list of the selected candidates
whereas, the respondents No.8-11 whose secured less marks than that of
the petitioner in the said test have been included in the select list dated
19.12.2014 (Annexure-8 to the writ petition). After the name of the petitioner
was not included in the select list, the petitioner downloaded the respective
marks obtained by the selected candidates. The respective marks obtained
by the respondents No.8-11 and the petitioner are mentioned in para 7 of the
writ petition, which reads as follows:-

“Petitioner/respondents Sl. No. Roll Total Mains | Personal | Total

In Statement No. examination | interview | marks
of marks marks marks secured
(Annexure-10)

Petitioner 20 21 674 200 874

Respondent No.8 32 284 668 199 867

Merit List No.30

Respondent No.9 34 304 615 205 820

Merit List No.31

Respondent No.10 35 308 633 182 815

Merit List No.32

Respondent No.11 13 140 604 210 814

Merit List No.33
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Ms. NG Shylla, learned GA appearing for the respondents
No.1-3 as well as Mr. B Khyriem, learned counsel for the respondents No.4-7
submit at the Bar that until and unless they receive comments from the
respondents, they may not be able to answer as to why the respondents
No.8-11 whose secured less marks than that of the petitioner have been
included in the select list and later on appointed as an MPS officer. As an ad-
interim measure, it is provided that the appointment of the respondents No.8-
11 are subject to the outcome of the present writ petition or one post of MPS
officer shall remain unfilled till the final disposal of the present writ petition.

The MPSC is directed to produce the answer scripts of the
respondents No.8-11 in a sealed envelope on the next date of hearing i.e.
11.03.2015.

List this case accordingly on 77.03.2015.

JUDGE
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WP(C)No.14/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

Ms. NG Shylla, learned GA appearing on behalf of Mr. ND
Chullai, learned Sr. GA appearing for the respondents sought a week’s time
for taking instruction.

Prayer is granted.

If necessary instruction is not obtained, the responsibility shall
be fixed to the person for failure to get instruction. As ordered earlier, an
attempt shall be made to dispose of the present writ petition at the Admission
stage.

Since some important questions are involved in the present writ
petition, Mr. ND Chullai, learned Sr. GA is directed to appear in this case on
behalf of the respondents.

Registry is directed to furnish a copy of this order to Mr. ND
Chullai, learned Sr. GA as well as Ms. NG Shylla, learned GA in the course
of the day.

List this case on 04.03.2015.

JUDGE



WP(C)No.18/2015
BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

Heard Mr. SP Mahanta, learned senior counsel assisted by Ms.
S Pde, learned counsel appearing for the petitioner, Ms. NG Shylla, learned
GA appearing for the respondents No.1-3 and Mr. B Khyriem, learned
counsel for the respondents No.4-7.

Issue Notice returnable within three weeks.

Petitioner is to take steps for service of notice to the
respondents No.8-11 by registered post with AD within three days.

List this case on 11.03.2015.

JUDGE

Lam



WP(C)No.38/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

As prayed for, list this case on 26.02.2015.
JUDGE

Lam



WP(C)N0.56/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

As prayed for, list this case on 25.02.2015.
JUDGE

Lam



WP(C)No.174/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

As prayed for, list this case on 20.02.2015.
JUDGE

Lam



WP(C)No.181/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

As prayed for by the learned counsel for the petitioner, list this
on 19.02.2015.
JUDGE

Lam



WP(C)No.191/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

As prayed for, list this on 25.02.2015.
JUDGE

Lam



WP(C)N0.236/2014
BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

Respondent No.2 had filed affidavit-in-opposition.

Mr. S Sen Gupta, learned GA appearing for the respondents
No.1 and No. 3-8 submits at the Bar that the respondents No.1 and 3-8 are
not filing their affidavit-in-opposition.

Learned counsel for the petitioners prays for three weeks’ time
for filing rejoinder affidavit.

Prayer is granted.

List this case on 11.03.2015.

JUDGE

Lam



WP(C)N0.276/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

As prayed for, list this case on 04.03.2015.
JUDGE

Lam



WP(C)No.321/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

18.02.2015

Learned counsel for the petitioner prays for two weeks’ time for
filing rejoinder affidavit.
Prayer is granted.
List this case on 04.03.2015.
JUDGE



